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JUDGEMENT '
(Fon*ble Shri S.P.Mukerji,¥ice Chairman) -

Heard the learned counsel for both the pirties
on t his application in which the appiicant who is an IPS
officer promoted from the Kerala Police Service has in
subsgtance cla}ne d that his previous service as Assistant
Commandant should be ‘taken 2 1Até  account £or the purposeg

of earlier promotion to the IPsS,

2. | When t he case was taken up today, the leérned
counsel for the applicant submitted that the applicant will
be sati§fied if this application is disposed of with the
direction to the Giwerfm‘mnt of Kerala (Resp_ondent No.1l) to
~dispose of his represfantation dated 23.11.87 (Annexure-XIII)
and the reminder dated 4.12.91(Annexure.XV) after taking

into account the decision of the State of Kerala in case
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of Shri M.T,Philip at Annexure-XI and the judgment
| of the an'ble High Court of Kerala at Annexure XIV,
The learned counsel fér the respondents 1&3 has po
objection to the disposal of the application on.the
‘éﬁéve lines, |
3. In the circumstances. we admit this application
- and dispose of the éame <wit;h the direction to respondent
No.1 to dispose of the representation of the applicant
‘at Annexure.XIII read with Annexure XV taking into account
the judgment of the Fon'‘ble High Court at AnnexureXIV and
the decision of the State, of Kerala in the case of Shri
Philip at xAnne‘xure-XI. The representation éhould be
disposed of on the éboveg lines within a peiiod of three
| months from tle date of communication of this judgment.
! as to costs, '
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(AV Haridasan) (S.P.Muker ji)
Judicial Member Vice Chairman
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